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Before the National Green Tribunal, L
Principal Bench, New Delhi

Original Application No. 323/2023

Prem Shanker Singh & Ors. ... Applicant

versus

State of UP ... Respondent

Response on behalf of Nikhil Agarwal, Noticee.

1. At the outset, it is humbly submitted that the answering noticee herein

and have not received the copy of the original application and is not

aware about the contents of the same. However, it is summitted that

Shri Prem Shanker Singh was a flat owner in Ganapati Classique

apartment.After the filing of the original application, Shri Prem Shanker

Singh has sold his flat and is no more a resident occupant in the society.

2. The residential housing complex in the name of Ganpati classic was

constructed in the year 2008 and the flats have been possessed by the

allottees flat buyers by 2014. The registry of the flats have been done in
favour of the purchasers and since then the noticee has no active role in

the development of the society.
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3. The project has been developed with due permission from the

concerned authorities. All the requisite amenities like water harvesting,

sewage treatment plant, horticulture facilities, green spaces have been

developed in the project.

4. It is stated that a fully functional sewage treatment plant have been

installed in the project and the same has been functional since inception.

Periodic maintenance and repair has been carried out by the developer

company till March 20 23. It is important to mention here that in March

20 23, the maintenance and other affairs of the society have been

handed over to the resident welfare Association and since then the RWA

has been entrusted with the duty and responsibility of managing and

maintaining the STP.

5. It is further submitted that the developer company has extended full

cooperation to the office bearers of the RWA For understanding the

nitty-gritty of maintaining the society, including the facilities like STP,

rain water harvesting, etc.

6. The developer company is committed to do all such action which are

essential for the betterment of the society and for the safeguard of the

environment.

84



%
7. The sewage generated by the flat occupants gets treated in the sewage

treatment plant and the effluent is discharged in the main trunk line

which is connected with the another sewage treatment plant of the

municipal corporation. The developer company has got the connection

after paying the requisite fee to the Jal Nigam for getting the sewage

connection so that even the discharge which has been treated in the

sewage treatment, plant of the society is not discharged directly into the

drain.

8 The Collection of the municipal waste is primary responsibility of the

RWA and the sameis being discharged in an effective manner. The

developer company has Time and again conducted workshops in the

society to educate the residents about segregation of the solid,

municipal waste. The compost making technique, and the effective

disposal of wet waste has been encouraged by the developer. The dry

wasteis collected by the municipal corporation for effective disposal.

9. It is humbly summitted that the developer company is committed and

assures this honourable tribunal that it will follow any further direction

which maybe required for the safeguard of the environment.

ps}os
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10. The notice craves leave of this honourable tribunal to permit him to file

additional detailed reply as and when required and directed by this

honourable tribunal.

NIKHIL AGARWAL

THROUGH
> OurAES

Abhindra Maheshwari
Advocate

D2, flat no. 2A
1° floor, Kalinidi Colony,

Maharani Bagh,
New Delhi

abhindram@gmail.com
9891856886
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Before the National Green Tribunal, S
Principal Bench, New Delhi

Original Application No. 323/2023

Prem Shanker Singh & Ors. ... Applicant

versus

State of UP .. Respondent

AFFIDAVIT

° . ‘0 Ae suse ao = G Out, oe
|, Nikhil Agarwal, s/oSd. Avu ct é «| R/o Old Vijay

Nagar Colony, Agra do hereby solemly affirm and declare as under:

with the facts of the case and | am competent to depose hereunder.

i

ting,

|

|

|

1. lam the Noticee in the present matter and as such | am well conversant

; [2~Lhave gone through the contents of the accompanying response which

bot
an foealt true and correct to the best of my knowledge and belief and as per
PY A’
- ~<\the’legal suggestions received from the counsel .

oad

DEPONENT
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VERIFICATION G

|, the deponent hereinabove, do hereby verify and affirm that the

contents of aforementioned paragraphs of this affidavit are true and

correct to my knowledge and belief and no material facts have been

concealed there from.

Verified at Agra on 6" day of April 2024.

DEPONENT

toy!
RAN . BINe |

= | ~ Ata... 2,Q “7H aOBitai Je= éyr Shr.csiPeis darte
“ The Gs. we <wha é Poesy yes ‘ee“Jn Oars 960%Ya

‘dentiied7 ShtLeseneeet
Fe tleubs
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IN THE COURT of.ndNakserrak....ar&¢ean...pdsbeso?
Suit/Appeal No. stnnnannnnnnsnnnnnnnan2a denofaaS JURISDICTION OF 204%
In re:-

..Plaintiff(s) or

—
Petitioner(s)

,

Appellant(s)

©
Complainant(s)

...Defendant (s)/ Respondent(s / Accused Know,all to whomDORKur Spit GebrerienfO:

.do hereby appointASHENDRAWAAHESHERES ADV
Dg, FAT0“IhTi look, KA LINE Cplprn SDBLUHI-E (~

(herein after called the advocate/s) to be my / our Advocate in the above — noted caseutherieeie?SE »8
To act, appear and plead in the above-noted case in this court or in any other court in which the same

maybe tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to paymentof fees for each stage.

Tofile and take back documents, to admit and/or deny the documents of opposite party.

‘, To withdraw or compromise the said case or submit to arbitration any differences of disputes

“ that ‘may arise touching or in any manner relating to the said case.
“sy \"s \,

Me

}.- To take execution proceedings on paying separate fee.
, 4

i To deposit, draw and receive money, cheques, cash and grant receipts hereof and to doall
_sther

9
acts’ and things which may be necessary to be donefor the progress and in the course of the

/spropecutipn on the said case.

“ : . va To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
“authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
..pOwer of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts,as if done by me/us toall intents and purpose.

And |/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the caseis called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee setile is only for the above case and above Court. I/We hereby agree that ance
the fee is paid, | /We_ will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/Wedo hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this sreefoe forge

susseeee201 Accepted subject to the terms of
the fees *SecsDh,
navocateese, Client

2)DI te | Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.
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9/2/24, 3:43 PM Gmail - Advance Service of Responseon behalf of Respondent

¢=)Abhindra Maheshwari & Associates <abhigaman.law@gmail.com>Cy - .Jove EF Seruce—Responseon behalf ofRespondentAdvanceService of
1 message

Abhindra Maheshwari & Associates <abhigaman.law@gmail.com> Thu, May 2, 2024 at 3:42 PMTo: "sthaviasthana@gmail.com" <sthaviasthana@gmail.com>

Dear Madam,

Please find attached the advance service of Response on behalf of Respondent/Noticee in the matter titled as "PremShankar Singh & Ors. Vs. State of U.P. & Ors." bearing OA no.323/2023 listed before the Hon'ble National GreenTribunal, Principal Bench, New Delhi.

For & On behalf of
Abhindra Maheshwari
Advocate
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